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S1 No. State 2013-14 2014-15 201516 201617
3 Chhattisgarh 3797 0 0 0
4 Gujarat 0 0 0 0
3. Karnataka 0 0 0 0
6. Madhya Pradesh 0 377 0 0
) Maharashtra 0 0 0 0
8. Manipur 0 1037 0 0
9 Meghalaya 0 252 0 0
10, Odisha 0 799 54746 0
11.  Rajasthan 0 0 35925 0
12, Tamil Nadu 0 0 92235 0
13, Telangana 0 0 44876 0
14.  Uttar Pradesh 0 0 164087 0
15, Uttarakhand 0 0 0 0
ToraL 3797 130.49 161.1792 0

Draft model law on water conservation

2874. SHRIMATI RENUKA CHOWDHURY: Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to

state:

(a) whether Government has drafted a model law to conserve ground water,

surface water and rain water;
(b) if so, the details thereof, and

(c) the steps taken by Government to increase use of treated water for non-

potable purposes across the country?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJTUVENATION (DR. SANJEEV KUMAR BALYANY:
(a) and (b) A Committee constituted by this Ministry on 28.12.2015 under the
Chairmanship of Dr. Mihir Shah has suggested draft National Water Framework Bill,
2016 which inter alia provides for an overarching national legal framework with principles
for protection, conservation, regulation and management of water as a vital and stressed
natural resource. The salient features of the draft National Water Framework Bill, 2016

are given in the Statement (See below).
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{c) One of the objectives, infer alia, of Pradhan Mantri Krishi Sinchayee Yojana
(PMKSY) is to explore the feasibility of reusing treated municipal waste water for peri-

urban agriculture and attract greater private investment in precision irrigation system.

Statement
Salient features of draft National Water Framework Bill, 2016

The draft National Water Framework Bill, 2016 seeks to provide an overarching
national legal framework based on principles for protection, conservation, regulation
and management of water as a vital and stressed natural resource, under which legislation
and executive action on water at all levels of governance can take place.

2. The Bill proposes that every individual should have a right to sufficient quantity
of safe water for life within easy reach based on the principles of integrated river basin
management. The States shall hold water resources as a Common Heritage and Public
Trust.

3 The draft Bill proposes that the appropriate Government shall strive towards
rejuvenating river systems with community participation, ensuring:—

{a) 'Aviral Dhara' - continuous flow in time and space including maintenance of
connectivity of flow in each river system;

{(by 'Nirmal Dhara’ - unpolluted flow so that the quality of river waters is not
adversely affected by human activities; and

{c) 'Swachh Kinara' - c¢lean and aesthetic river banks with ecological integrity.

4 It proposes that the appropriate Government shall take all measures to protect the
ecological integrity necessary to sustain eco-systems dependent on water and should
adopt people-centered decentralized water management, for both surface and ground
water, including local rainwater harvesting, watershed development and participatory
irrigation management, shall be prioritized, while recognizing, encouraging and
empowering local initiatives.

5 It proposes that the appropriate Government shall take into consideration the

following:—
{a) Water Use and Land Use.
(by Appropriate Treatment and Use of Wastewater.
{c) Standards for Water Quality and Water Footprints.
{d)y Water Use Prioritization.

Provided that these uses of water are consistent with the objective of sustaining
aquifers and eco-system indispensable to long term sustenance of the resource.
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6. The draft Bill lays high priority to Integrated River Basin Development and
Management, wherein a river basin, including associated aquifers, shall be considered
as the basis hydrological unit for planning, development and management of water.
Hach State Government shall develop, manage and regulate basins of inter-State rivers
through a River Basin Master Plan to be implemented by an appropriate institutional
mechanism.

7. It proposes establishment, of a River Basin Authority for each inter-State river
basin for optimum and sustainable development of the inter-State rivers and river
valleys, with active participation and cooperation by all basin States to ensure equitable,
sustainable and efficient utilisation of water resources with emphasis on demand
management through conjunctive and integrated use of resources. Each River Basin
Authority shall prepare a Master Plan for the River Basin.

8 The Bill also proposes that the appropriate Government shall prepare and oversee
the implementation of a Water Security Plan {or (a) attainment of sufficient quantity of
safe water for life and sustainable livelihoods by every person; and (b) ensuring water
security even in times of emergencies like droughts and floods.

Silt removal from reservoirs

12875, SHRI MOTILAL VORA: Will the Minister of WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether it is a fact that most of the dams are facing a problem of silt, which
1s affecting the capacity of reservoirs;

(b) if so, whether Government would take any step to remove silt from the

TeServolrs;
(¢) if so, whether any policy has been evolved for it; and
(d) if not, by when action would be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA RETUVENATION (DR. SANJEEV KUMAR BALYAN):
(a) and (b) Yes. Sir, silt flowing in the rivers gets accumulated in the reservoirs and

affects the storage capacity of the reservoirs.

De-siltation of reservoirs 1s prime responsibility of dam owners who are generally
State Governments or Central agencies like BBMB, NHPC etc. In order to supplement
the efforts of the State Governments, Ministry of Water Resources, River Development
and Ganga Rejuvenation provides technical and financial assistance to encourage
sustainable development and efficient management of water resources through various
schemes and programmes such as Extension, Renovation and Modernisation (ERM)

and Dam Rehabilitation and Improvement Programme (DRIP).

TOriginal notice of the question was received in Hindi.



